LLIR No. 4698/16
Ashish vs. M/s G4S Services India Pvt. Ltd,

10.08.2020

Present:  None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for hearing final
arguments on 19.11.2020.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for ljp ading on the official
website of the District Court. "

(PAWAN KUMAR M

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
10.08.2020



Ja! Prakash Sharma v
10 08 2020 . RSMMu’B %1(1;1:13&5 Clothing Company

¥ " .
paent None for the workman.

The matter was earlier fixed for 13.04.2020 for the service of the
ourt notice to the workman, but, the matter could not be taken up on that day in view of
spreading of covid-19.

The notice issued to the workman is received back with the repori
ddress, as mentioned in the reference.

mserved. as the workman is not residing at the a
the report served.

4ut. notice issued to the workman through union is received back with
aday. no one has appeared on behalf of workman through video conference.

h notice to the workman is ordered to be issued through
s returnable on

Fres
anatsapp on his mobile number, as mentioned in the reference, which i

8 10.2020.

Ahlmad of this court is directed to send the copy of this order to th
oncerned official of District Court, Rouse Avenue Court Complex, New Delhi ft

sloading on the official website of Delhi District Court. /-
KL A

(PAWANKUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELH
10.08.2020




LLIR No. 7984/16
Kanhaiya Lal Gupta vs. M/s G-4S Secure Solution India Pvt. Ltd.

10.08.2020

Present;  None for the parties.

The matter is fixed for evidence of the management and also
for the payment of cost by the management to the workman.

But, today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, matter stands adjourned for the evidence of the
management and also for the payment of cost on 05.02.2021. Management
is directed to file affidavits of the witnesses in the court one week prior to
the next date of hearing and supply advance copy thereof to the workman or
his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

?i ing on the official

Presiding Officer Labour Court-I1X
Rouse Avenue Courts/New Delhi
10.08.2020

concerned official of District Court, RADC for up

website of the District Court.




 f
LCA No, 337/20

Mukesh Kumar ys M/s Libra Four Wheel Pvt.Ltd.

10 08.2020

resent: None for the workman.

The matter was earlier fixed for 11.05.2020 for appearance of the

for consideration on the statement of claim,but, the matter could nof
.05.2020 in view of spreading of covid-19.

~orkman and also
»e taken up on 11

- Today,

no one has appeared on behalf of the workman through video
conference.

S el & A S -

Accordingly, matter is ordered to be listed for 16.09.2020 for |

; |

tPpearance of the workman and consideration on the statement of claim, |
|

Ahlmad of this court is directed to send the copy of this order
oncerned official of District Court, Rouse Avenue Court,

Jploading on the official website of Delhi District Court. /

to the
mplex, New Delhi for

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020
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fishna Rai vs Mis Shivalik Fabric Pvt Ltd.
LR No~ R&7/206 =
10 08.2020

R :
resent. None for the workman.

The matter was earlier fixed for 11.05.2020 for the service of the
ourt notice to the workman, but, on 11.05.2020, matter could not be taken up in view
spreading of covid -19.

Court notice issued to the workman through union is received back
~ih the report served, whereas, court notice issued to the workman is not received
»ack. Today no one has appeared on behalf of the workman through video conference.

Fresh court notice is ordered to be issued to the workman through
~hatsapp on his mobile phone number, as mentioned in the reference, which is
elurnable on 12.10.2020.

Ahlmad of this court is directed to send t opy of this order to the
oncerned official of District Court, Rouse Avenue Cou 6mplex, New Delhi for
wploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020
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[ /'R Ao 10 /29 —
Kishan Chandra vs M/s Kara and Company
'0 08 2020
‘'resent: None for the workman.
fixed for 13.04.2020 for the service of the

The matter was earlier
be taken up on that day, in view of

ourt notice to the workman, but, the matter could not
«preading of covid-19.

The notice issued to the workman is not received back. Notice issued

‘v the workman through union is also received back with the report unserved. Today, no

““ne has appeared on behalf of workman through video conference.
Fresh notice to the workman is ordered to be issued through
~hatsapp on his mobile number, as mentioned in the reference, which is returnable on

8 10.2020.

Ahlmad of this court is directed to send the copy of this order to the
toncerned official of District Court, Rouse Avenue Court mplex, New Delhi for
wloading on the official website of Delhi District Court.

(PAWAN. MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



+«CA No, 2382/19
Mahesh Prasad vs M/s Manoj Cable Ltd.

10 08.2020

‘regent: None for the workman.

None for management no.1,2 and 3.
Management no.4 is exparte.

The matter was earlier fixed for 08.07.2020 for filing of written
slalemaent by the management no.1 and 3 and also for service of the management no.2,
nit, the matter could not taken up on that day in view of spreading of covid -19. The

:urkman was directed to file the particulars of the case, wherein, the management no.2

1% lodged in jail,but, the particulars of the said case were not filed, so, the notice to the
“canagement no.2 could not be issued. Today, no one has appeared on behalf of any of

he parties through video conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed for filing of written
statement by the management no.1 and 3 and notice to management no.2 is also
Otdered to be issued for the next date of hearing on filing of

particulars of the case,
~herein, the management no.2 is lodged in jail.

To come up on 11.11.2020.

Ahlmad of this court is directed to send the copy of this order to the
oncerned official of District Court, Rouse Avenue Court Complex,

wloading on the official website of Delhi District Court.
(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020

New Delhi for




LIR No. 59/16
Padam Singh vs. M/s Surya Enterprises

10.08.2020

Present; None for the workman.
None for the management.

The matter was earlier fixed for 08.07.2020 for the evidence of
the management and for payment of cost by the management to the

workman. But the matter could not be taken up on that in view of spreading
of covid 19,

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management and for payment of cost by the management to the
workman on 02.02.2021. It will be last and final opportunity to the
management to conclude its evidence and pay the cost to the workman.

The management is directed to file affidavits of the witnesses
in the court one week prior to the next date of hearing and supply advance
copies thereof to the workman or his AR.

Ahlmad is directed to send the copy TS? his order to the
concerned official of District Court, RADC for Upl(ja ng on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding @fficer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020




LIR No. 1788/16
Sh. Parmod Singh vs. M/s Taxmaco Ltd. & Ors.

10.08.2020

Present: None for the parties.

The matter was earlier fixed for 13.04.2020 for the evidence of

the workman. But the matter could not taken up on that day in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter is ordered to be listed on 03.02.2021

for the evidence of the workman.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAXN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020




LIR No. 491/16
Chandra Prakash vs. M/s Surya Enterprises

10.08.2020

Present:  None for the workman.
None for the management.

The matter was earlier fixed for 08.07.2020 for the evidence of

the management. But the matter could not be taken up on that in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of

the management on 02.02.2021. It will be last and final opportunity to the
management to conclude its evidence.
The management is directed to file affidavits of the witnesses

in the court one week prior to the next date of hearing and supply advance

copics thereof to the workman or his AR.

Ahlmad is directed to send the copy of this order to the

g on the official

concerned official of District Court, RADC for upioad:

wehsite of the District Court.

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
10.08.2020




/

LLIR No. 716/16
Shri Krishan Sharma vs. M/s C.R. Associate & Anr.

10.08.2020

Present:  None for the workman.
Management No.1 is already exparte.
None for the management no.2.

er fixed for 13.04.2020 for consideration
3) of the 1D Act filed by the

be taken up on that day, in view

The matter was earli
on the application under Section 2(A)(

management no.2. But the matter could not

of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adj
the said application filed by the management 10.2.
nd the copy of this order to the

ourned for 15.10.2020 for

consideration on

Ahlmad 18 directed to S¢

official of District Court, RADC for up oading on the official

concerned

website of the District Court.
(PAWAN KOMAF IATTO)

Presiding Ofticer Labour Court-IX

Rouse Avenue Courts/New Delhi
10.08.2020
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Shivs
ha“!‘af vs M/s Global Force Management Service

) . -y
Las: 1 Neo 2£6/2 6 —

10 08 2020

rresent: None for the workman.

The matter was earlier fixed for 11.05.2020 for the service of the
ount notice to the workman, but, on 11.05.2020, matter could not be taken up in view
spreading of covid -19.

Court notice issued to the workman through union is received back
~ith the report served, whereas, court notice issued to the workman is not received
»ack. Today no one has appeared on behalf of the workman through video conference.

Fresh court notice is ordered to be issued to the workman through
~hatsapp on his mobile phone number, as mentioned in the reference, which is
eturnable on 12.10.2020.

Ahlmad of this court is directed to send the gopy of this order to the

{
oncerned official of District Court, Rouse Avenue Court Gomplex, New Delhki for
,ploading on the official website of Delhi District Court.

Lk
(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURTHX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020




-concerned official of District Court, Rouse Avenue Cou

Ram Brlj Gupta vs M/s Shanti Sales Co

rporation i
'0 08 2020 L RNV f? ‘

“1esent
None for the workman.

| The matter was earlier fixed for 13.04.2020 for the service of the
Court notice to the workman, but, the matter could not be taken up on that day in view of

“JSpreading of covid-19.

3 The notice issued to the workman is received back with the repor
onserved, as the address of the workman, as mentioned in the reference is not proper.
Notice 1ssued to the workman through union is received back with the report served.
' aday, no one has appeared on behalf of workman through video conference.

Fresh notice to the workman is ordered to be issued through
~hatsapp on his mobile number, as mentioned in the reference, which is returnable on
W 10 2020.

Ahlmad of this court is directed to send the copy of this order to the
9omplex New Delhi for

wploading on the official website of Delhi District Court.

C
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020

|
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LCA No. 2383119

B-am
_. od Kumar vs Mis Manoj Cable Ltd.

-0 08.2020

‘o sent:
None for the workman.

None for management no.1 2 and 3.
Management no 4 is exparte.

The matter was earlier fixed for 08.07.2020 for filing of written
statement by the management no.1 and 3 and also for service of the management no.2,
w!. the matler could not taken up on that day in view of spreading of covid -19. The
:urkman was directed to file the particulars of the case, wherein, the management no.2
Is lodged in jail,but, the particulars of the said case were not filed, so, the notice to the
management no.2 could not be issued. Today, no one has appeared on behalf of any of
ne parties through video conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed for filing of written
Jatement by the management no.1 and 3 and notice to management no.2 is also
rdered to be issued for the next date of hearing on filing of particulars of the case,

~herein, the management no.2 is lodged in jail.

To come up on 11.11.2020.

Ahlmad of this court is directed to send the copy of this order to the

oncerned official of District Court, Rouse Avenue Court Complex, New Delhi for

wioading on the official website of Delhi District Court. /
/

s
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI

10.08.2020



-

;:"‘A No. 2385/19
-nod Tiwari vs M/s Manoj Cable Ltd.

12 08.2020
: _“-usant; None for the workman.
None for management no.1,2 and 3.

Management no.4 is exparte.

The matter was earlier fixed for 08.07.2020 for filing of written
statement by the management no.1 and 3 and also for service of the management no.2,
wit, the matter could not taken up on that day in view of spreading of covid -19. The

/.nurkrnan was directed to file the particulars of the case, wherein, the management no.2
. 18 lodged in jail,but, the particulars of the said case were not filed, so, the notice to the
‘ﬂ “management no.2 could not be issued. Today, no one has appeared on behalf of any of
1 ne parties through video conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed for filing of written
watement by the management no.1 and 3 and notice to management no.2 is also
"wdered to be issued for the next date of hearing on filing of particulars of the case,
~herein, the management no.2 is lodged in jail.

To come up on 11.11.2020.

Ahlmad of this court is directed to send the copy of this order to the
oncerned official of District Court, Rouse Avenue Court Complex, New Delhi for

iploading on the official website of Delhi District Court.
JO

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI

10.08.2020



. N

Mitu Kumar vs Wy
sSA
- Yy, T ab ryaveer Motors Pvt.Ltd.

| 10082020

‘ rresent: None for the workman.

= The matter was earlier fixed for 13.04.2020 for the service of the
: (Ct)uﬂ notice to the workman, but, the matter could not be taken up on that day, in view of
Spreading of covid-19.

The notice issued to the workman is not received back. Notice issued
{0 ,';Q? workman through union is received back with the report served. Today, no one
ﬁ,{ appeared on behalf of workman through video conference.

‘ Fresh notice to the workman is ordered to be issued through
~hatsapp on his mobile number, as mentioned in the reference, which is returnable on
w 10.2020.

py of this order to the
plex, New Delhi for

Ahlmad of this court is directed to send the
concerned official of District Court, Rouse Avenue Court C
wloading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



h:dangli \s. M/s Bhagwan Mahavir Hospital & Ors.

10.08.2020

Present: None for the workwoman.
None for the managements.

The matter was earlier fixed for 11.05.2020 for the evidence of
the management No.1. But the matter could not be taken up on that day, in
view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management No.l and also for filing of amended memo of parties on
01.02.2021. The management no.l is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the workwoman or her AR.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for oading on the official

website of the District Court.

Presiding Ofticer Laboﬁr Court-1X
Rouse Avenue Courts/New Delhi
10.08.2020




LLII) No. 84/16
Beche Lal vs. M/s X.S. Technology

10.08.2020

Present: None for the workman.,
None for the management.

The matter was earlier fixed for 11.05.2020 for the evidence of
the workman. But the matter could not be taken up on 11.05.2020, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, matter stands adjourned for the evidence of the

workman on 05.02.2021. The workman is directed to file affidavits of the

witnesses in the court on¢ week prior to the next date of hearing and supply

advance copies of the same 10 the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for up ding on the official

website of the District Court.

Rouse Avenue Courts/New Delhi
10.08.2020




.11 No. 375/19
Kuldeep vs. M/s Hi-Tek Syndicate

10.08.2020

Present:  None for the parties.

The matier was earlier fixed for 13.04.2020 for consideration

the application filed by the workman for production of documents. But
in view of spreading of covid

on
the matter could not be taken up on that day,

19.
But, today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for consideration on

the said application on the date already fixed i.e. 29.08 2020 and also for

evidence of the workman.
Ahlmad is directed to send the cuzy of this order to the

concerned official of District Court, RADC for ploading on the official

wehsite of the District Court. M\W‘D

(PAWAN KUMAR MATTO)
Presiding Officer L abour Court-1X
Rouse Avenue Courts/New Delhi
10.08.2020



IR No. 5968/16
pharmender Singh vg
Ors. - M/s Superchemfab Engg. Consultants Pvt. Ltd, &

10.08.2020

Yoroiviats s
Present:  Sh. Ajit Kumar Singh, AR for the workman.
None for the managements.

Managements are already exparte.

The matter is fixed for hearing exparte final arguments.

But, the Ld. AR for the workman seeks adjournment on the
ground that one matter between the same parties relating to the gratuity is
pending in the Hon’ble High Court of Delhi and the same has been referred
to the Mediation Centre in the Hon’ble High Court of Delhi.

In view of the request made by the Ld. AR for the workman,

the matter is ordered to be listed for hearing exparte final arguments on
14.09.2020.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official
website of the District Court.

Rousé Avenue Courts/New Delhi
| 10.08.2020



ILIR No. 8513/16 _
Sunil Kumar vs. M/s Tops Security Ltd.

10.08.2020

Prescnt:  None for the parties.

The matter is fixed for the evidence of the workman.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 06.02.2021. The workman is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copy thereof to the management or it’s AR in similar

manner.
Ahlmad is directed to send the copy of this order to the

concemned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020




LIR No. 64/16
Lalit Kumar vs. M/s G4S Services India Pvt. Ltd.

10.08.2020

Present:  None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the m

atter stands adjourned for hearing final

arguments on 19.11.2020.

Ahlmad 1s directe
f District Court, RADC for

d to send the co of this order to the

concerned official ©
website of the District Court.

(PAWAN- U
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
10.08.2020



IR No. 57/16
RBabu Lal vs. M/s Surya Enterprises

10.08.2020

Present: None for the workman.
None for the management.

The matter was earlier fixed for 08.07.2020 for the evidence of

the management and for payment of cost by the management to the

workman. But the matter could not be taken up on that in view of spreading

of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management and for payment of cost by the management to the
workman on 02.02.2021. It will be last and final opportunity to the

management to conclude its evidence and pay the cost to the workman.

The management is directed to file affidavits of the witnesses
the court one week prior to the next date of hearing and supply advance
copics thereof to the workman or his AR.

Ahlmad is directed to send the copy of this order to the
pading on the official

concerned official of District Court, RADC for

website of the District Court.

Presidin Ofﬁcer Labour Court-IX
Rousé Avenue Courts/New Delhi
10.08.2020




LLIR No. 56/16
Kishan vs. M/s Surya Enterprises

10.08.2020

Present: None for the workman.
None for the management.

The matter was earlier fixed for 08.07.2020 for the evidence of
the management and for payment of cost by the management to the
workman. But the matter could not be taken up on that in view of spreading

of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of
the management and for payment of cost by the management 10 the

workman on 02.02.2021. It will be last and final opportunity to the

management to conclude its evidence and pay the cost to the workman.

The management 1S directed to file affidavits of the witnesses

in the court one week prior 10 the next date of hearing and supply advance

copics thereof to the workman or his AR.
Ahlmad is directed to send the copy of this order to the
ading on the official

\

concermned official of District Court, RADC fo

website of the District Court.

(PAWAN K MATTO)
R Presiding Officer Labour Court-IX
€ i Rouse Avenue Courts/New Delhi

- AR = 10.08.2020
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LCA No. 2378/19
Anjani Kumar vs Mis Manoj Cable Ltd.

10 08 2020

“1esent: None for the warkman.
None for management no.1,2 and 3.
Management no.4 is exparte.

The matter was earlier fixed for 08.07.2020 for filing of written
vtatement by the management no.1 and 3 and also for service of the management no.2,
.t the matter could not taken up on that day in view of spreading of covid -19. The
~orkman was directed to file the particulars of the case, wherein, the management no.2 |
s lodged in jail,but, the particulars of the said case were not filed, so, the notice to the
nanagement no.2 could not be issued. Today, no one has appeared on behalf of any of
- ne parties through video conference, in view of spreading of the pandemic COVID-19. t

Accordingly, matter is ordered to be listed for filing of written
statement by the management no.1 and 3 and notice to management no.2 is also
«Jered to be issued for the next date of hearing on filing of particulars of the case,
~hierein, the management no.2 is lodged in jail.

To come up on 11.11.2020.

Ahlmad of this court is directed to send the copy of this order to the
oncerned official of District Court, Rouse Avenue Court Complex, New Delhi for
wploading on the official website of Delhi District Court. :

(JA
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI

/" 10.08.2020




M;, LCA No. 2384/19

Gulab Chand vs M/s Manoj Cable Ltd.

10 08 2020

“resent. None for the workman.
None for management no.1.2 and 3.
Management no.4 is exparte.

fixed for 08.07.2020 for filing of written

The matter was earlier
d also for service of the management no.2,

statement by the management no. 1 and 3 an
but. the matter could not taken up on that day in view of spreading of covid -19. The

~orkman was directed to file the particulars of the case, wherein, the management no.2

;5 lodged in jail.but, the particulars of the <aid case were not filed, so, the notice to the
nanagement no.2 could not be issued. Today, no one has appeared on behalf of any of
e parties through video conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed for filing of written

and notice to management no.2 is also

Jatement by the management no.1 and 3
aring on filing of particulars of the case,

crdered to be issued for the next date of he
~herein, the management no.2 is lodged in jail.

To come up on 11.11.2020.

Ahlmad of this court is directed to send the copy of this order to the

oncerned official of District Court. Rouse Avenue Court Complex, New Delhi for

wploading on the official website of Delhi District Court.

|'l.

e

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020




I.IR No. 6440/16

Ncc‘r::l_i Kumar vs. M/s Sri Guru Tech Bahadur Institute of
MCGT Information Technology

10.08.2020
Present: None for.the parties.

The matter is fixed for today for filing reply and consideration
on the application filed by the management to recall the workman for his
further cross-examination.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter is ordered to be listed on the date
alreadly fixed i.e. 16.09.2020 for filing reply and consideration on the said
application and also for evidence of the management.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for upl@g on the official

website of the District Court. /
(PAWAN KM)

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020

At 12.30 PM.
At this stage, Sh. Harish Singh Hans has appeared through

video conference and submitted that his presence may pe marked on behalf
on behalf of the

of the workman. Accordingly, his presence is mar

workman.

(PAWAN KUMAR MATTO)
REDMI NOTE Presiding Officgr Labour Court-1X
DUAL CAMERA Rouse Avenue Courts/New Delhi

: 10.08.2020

.



LIR No. 3172/17
Virender vs. M/s Janki Dass Memorial Hospital

10.08.2020
Present:  None for the parties.

The matter is fixed for filing reply and consideration on the
application filed by the workman under Section 11 ID Act to produce
certuin documents.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter is ordered to be listed on 02.09.2020

for filing reply and consideration on the said application and also for

evidence of the workman.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for upllP ing on the official
/

website of the District Court.

(PAWAN R MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020




:JIR No. 1490/19
mesh Singh vs M/s Bansal Stamping Pvt.Ltd.

*0 08.2020
viesent: None for the parties.

13.04.2020 for talk of settlement,

d for
Id not be taken up on 13.04.2020,

Earlier the matter was fixe
‘ailing which, for filing of rejoinder, but, the matter cou

n view spreading of covid-19.
behalf of any of the parties through

Today, no one has appeared on
e listed for talk of settlement, failing

.«leo conference. Accordingly, matter is ordered to b
~tich, for filing rejoinder and framing of issues on 15.09.2020.
end the copy of this order to the

Ahlmad of this court is directed to
Court Complem New Delhi for

oncerned official of District Court, Rouse Avenue
iploading on the official website of Delhi District Court. /

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI

10.08.2020




\

LIR No. 5970/16

Kartar Singh vs
- M/s Superchemfab Engg. Consultants Pvt. Ltd. & Ors

10.08.2020

Present: ji
resent: Sh. Ajit Kumar Singh, AR for the workman.

None for the managements.
Managements are already exparte.

The matter is fixed for hearing exparte final arguments.

But, the Ld. AR for the workman seeks adjournment on the
ground that one matter between the same parties relating to the gratuity is
pending in the Hon’ble High Court of Delhi and the same has been referred
10 the Mediation Centre in the Hon’ble High Court of Delhi.

In view of the request made by the Ld. AR for the workman,
the matter is ordered t0 be listed for hearing expartc final arguments on

14.09.2020.

Ahlmad is directed to send the cc}i]z of this order to the

concerned official of District Court, RADC for/ yploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020



- .

\ CA No. 2381/19
Manvir Singh vs M/s Manoj Cable Ltd.

'0 08.2020

*resent: None for the workman.
None for management no.1,2 and 3.
Management no.4 is exparte.

The matter was earlier fixed for 08.07.2020 for filing of written
vlatement by the management no.1 and 3 and also for service of the management no.2,
wit, the matter could not taken up on that day in view of spreading of covid -19. The
msrkman was directed to file the particulars of the case, wherein, the management no.2
li lodged in jail but, the particulars of the said case were not filed, so, the notice to the
nanagement no.2 could not be issued. Today, no cne has appeared on behalf of any of
he parties through video conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed for filing of written
statement by the management no.1 and 3 and notice to management no.2 is also
wdered to be issued for the next date of hearing on filing of particulars of the case,
~herein, the management no.2 is lodged in jail.

To come up on 11.11.2020.

Ahlmad of this court is directed to send the copy of this order to the
¢ ncerned official of District Court, Rouse Avenue Court Complex, New Delhi for
Lploading on the official website of Delhi District Court.

_

|

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020

iy i,



LCA No. 2377/19
Hari singh vs M/s Manoj Cable Ltd.

10 08.2020

Yresent, None for the workman.
None for management no.1,2 and 3.
Management no.4 is exparte.

for 08.07.2020 for filing of written
r service of the management no.2,
w of spreading of covid -19. The

The matter was earlier fixed
statement by the management no.1 and 3 and also fo

wl, the matter could not taken up on that day in vie
~orkman was directed to file the particulars of the case, wherein, the management no.2

s lodged in jail,but, the particulars of the said case were not filed, so, the notice to the
nanagement no.2 could not be issued. Today, no one has appeared on behalf of any of
1e parties through video conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed for filing of written
“atement by the management no.1 and 3 and notice to management no.2 is also
«dered lo be issued for the next date of hearing on filing of particulars of the case,

~herein, the management no.2 is lodged in jail.
To come up on 11.11.2020.

i Ahlmad of this court is directed to send the copy of this order to the
concerned official of District Court, Rouse Avenue Court Complex, New Delhi for

uploading on the official website of Delhi District Court. :

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



! . CA No. 2380119 et

—hander Bhan vs M/s Manoj Cable Ltd.
'0 08.2020
vrasent: None for the workman.

None for management no.1,2 and 3.
Management no.4 is exparte.

The matter was earlier fixed for 08.07.2020 for filing of written

statement by the management no.1 and 3 and also for service of the management no.2,

f;.i, the matter could not taken up on that day in view of spreading of covid -19. The
d to file the particulars of the case, wherein, the management no.2
case were not filed, so, the notice to the
no one has appeared on behalf of any of

f spreading of the pandemic COVID-19.

~urkman was directe
6 lodged in jail.but, the particulars of the said
nanagement no.2 could not be issued. Today,
ne parties through video conference, in view 0

Accordingly, matter is ordered to be listed for filing of written
Jatement by the management no.1 and 3 and notice to management no.2 is also
o«dered to be issued for the next date of hearing on filing of particulars of the case.

wherein, the management no.2 is lodged in jail.

pe—_— T & L 2 R T " " " R 0D R D T T EEEEETS

To come up on 11.11.2020.

his court is directed to send the copy of this order to the |

Ahlmad of t
ew Delhi for

oncerned official of District Court, Rouse Avenue Court Complex, N

.ploading on the official website of Delhi District Court. ») I
| / l

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-X

ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



/

LIR No. 4881/16
hesh K
Mahesh Kumar vs. M/s G4S Services India Pvt. Ltd.

10.08.2020

Present:  None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for hearing final

arguments on 19.11.2020.
Ahlmad 1is directed to send

concemned official of District Court, RADC for qﬁ}

wehsite of the District Court.

the copy of this order t0 the
ading on the official

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020




LIR No. 5973/16

Arun Kumar Gupta
Ors. pta vs. M/s Superchemfab Engg. Consultants Pvt. Ltd. &

10.08.2020

Present: Sh. Ajit Kumar Singh, AR for the workman,
None for the managements.
Managements are already exparte.

The matter is fixed for hearing exparte final arguments.
But, the Ld. AR for the workman seeks adjournment on the
he same parties relating to the gratuity is

ground that one matter between t
¢ Delhi and the same has been referred

pending in the Hon’ble High Court 0
10 the Mediation Centre in the Hon’ble High Court of Dethi.
In view of the request made by the Ld. AR for the workman,

the matter is ordered to be listed for hearing exparte final arguments on

14.09.2020.

Ahlmad is directed to send the copy of this order to the

hading on the official

concerned official of District Court, RADC for

wehsite of the District Court.

(PAWANKUMAR ATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020



111> No. 193/16
Manoj Chaudhary Vs. M/s X.S. Technology

10.08.2020

Present: None for the workman.
None for the management.

The matter was earlier fixed for 11.05.2020 for the evidence of
the workman. But the matter could not be taken up on 11.05.2020, in view
of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, matter stands adjourned for the evidence of the
workman on 05.02.2021. The workman is directed to file affidavits of the
witnesses in the court on¢ week prior to the next date of hearing and supply
advance copies of the same 10 the management or it’s AR in similar manner.

Ahlmad is directed to send the copy/ o” this order to the
concemed official of District Court, RADC for u;ﬁ!/oéding on the official
wehsite of the District Court. ey

¥ o
B,

40
>
(PAWAN KUMAR MATTO)
Presiding OfTicer Labour Court-1X
Rouse Avenue Courts/New Delhi
10.08.2020




LIR No. 1789/16
Sh. Bansi Dhar vs. M/s Taxmaco Ltd. & Ors.

10.08.2020

Present:  None for the parties.

The matter was earlier fixed for 13.04.2020 for the evidence of
the workman. But the matter could not taken up on that day in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter is ordered to be listed on 03.02.2021
for the evidence of the workman.

Ahlmad is directed to send the copy is order to the

concerned official of District Court, RADC for uplgading on the official

website of the District Court.

(PAWAN KUMAR

Presiding Officer Labour Court-I1X

Rouse Avenue Courts/New Delhi
10.08.2020




Satish Pal
) vs Mis Akhil Pri
/RIN= 384 /24 nnts

10 08.2020

Viosent:
None for the workman.

rvice of the

11.05.2020 for the se
in view

r was earlier fixed for
pbe taken up,

_ The matte
court notice to the workman, but, on 11.05

- $preading of covid -19.

2020, matter could not

union is received back
eceived

|

\ Court notice issued to
as, court nO

red on behalf 0

tice issued
f the workman through

issued to the workman through
ference, which is

| aith the report served, where
video conference.

| “)ack Today noone has appea

|

be

S mentioned in the re

Eresh court notice is ordered to

~hatsapp on his mobile phoné number, a
eturnable on 12.10.2020.

Ahlmad of this court is dir

cial of District Court, Rouse€
official website of Delhi District Court.

copy of this order t0 the
omplex, New Delhi for

ako

MATTO)
L ABOUR COURT-X

NEW DELHI

ected to send t
Avenue Cou

oncerned offi
,ploading on the

(PAWAN UMAR
PRESIDING OFFICER:

ROUSE AVENUE COURTS,
10.08.2020
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LIR No. 507/16
Ashok Kumar Gurjar vs. M/s G4S Services India Pvt. Ltd.

10.08.2020

Present:  None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for hearing final

arguments on 19.11.2020.
Ahimad is directed 1o send t
RADC for up

/W

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020

he cnpy_}of this order to the

concerned official of District Court, oading on the official

website of the District Court.




LCA No. 2387/19
Bali Bhadra vs M/s Manoj Cable Ltd.

10 08 2020

‘resent: None for the workman.

None for management no.1,2 and 3.
Management no.4 is exparte.

The matter was earlier fixed for 08.07.2020 for filing of written
statement by the management no.1 and 3 and also for service of the management no.2,
fput, the matter could not taken up on that day in view of spreading of covid -19. The
~urkman was directed to file the particulars of the case, wherein, the management no.2

¢ }3 lodged in jail,but, the particulars of the said case were not filed, so, the notice to the

nanagement no.2 could not be issued. Today, no one has appeared on behalf of any of
he parties thraugh video conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed for filing of written
satement by the management no.1 and 3 and notice to management no.2 is also

“prdered lo be issued for the next date of hearing on filing of particulars of the case,

~herein, the management no.2 is lodged in jail.
To come up on 11.11.2020.

Ahlmad of this court is directed to send the copy of this order to the
oncerned official of District Courl, Rouse Avenue Court Complex, New Delhi for
ploading on the official website of Delhi District Court.

7

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020

B e



0
mkar B'}f{appu Vs Mls Nayak Security Service \

10 08.2020
rresent. None for the workman.

~ The matter was earlier fixed for 11.05.2020 for the service of the
/Ctnm notice to the workman, but, on 11.05.2020, matter could not be taken up in view
spreading of covid -19.

Court notice issued to the workman through union is received back
~th the report served, whereas, court notice issued to the workman is not received
nack. Today no one has appeared on behalf of the workman through video conference.

Fresh court notice is ordered to be issued to the workman through
~hatsapp on his mobile phone number as mentioned in the reference, which is
eturnable on 12.10.2020.

Ahlmad of this court is directed to send thqrcgpy of this order to the
oncerned official of District Court, Rouse Avenue Court/Cgmplex, New Delhi fol
wploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



4 - —_—
v o W

-l Jevender Kumar vs Libra Four Wheel Pvt.Ltd.

LCp Ry o~
10 08.2020

vewsent: None for the workman.

The matter was earlier fixed for 11.05.2020 for appearance of the
~rkman and also for consideration on the statement of claim,but, the matter could not
v pe taken up on 11.05.2020 in view of spreading of covid-19.

Today, no one has appeared on behalf of the workman through video
“(onference.

Accordingly, matter is ordered to be listed for 16.09.2020 for
appearance of the workman and consideration on the statement of claim.

w Ahlmad of this court is directed to send the copy of this order to the
g_uncerned official of District Court, Rouse Avenue Court iCbrpplex. New Delhi for
Lploading on the official website of Delhi District Court. /

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020

I e———— T, B L UMY R ) 6. R SRR 00 U IEEETCSO



LCA No. 334/20
Shekhar vs M/s Libra Four Wheel Pvt.Ltd.

10 08.2020

‘rosent. None for the workman.

The matter was earlier fixed for 11.05.2020 for appearance of the
workman and also for consideration on the statement of claim,but, the matter could nofl
e laken up on 11.05.2020 in view of spreading of covid-19.

Today, no one has appeared on behalf of the workman through video
“nference.

Accordingly, matter is ordered to be listed for 16.09.2020 for
appearance of the workman and consideration on the statement of claim.

Ahimad of this court is directed to send the copy of this order to the
concerned official of District Court, Rouse Avenue Court Complex New Delhi for
wploading on the official website of Delhi District Court. [ /]

B T IR 0 R

(PAWAN KUMAR
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



'LIR No. 5969/16
/ Pintu Kumar vs, M/s Superchemfab Engg. Consultants Pvt. Ltd. & Ors,

10.08.2020

Present: Sh. Ajit Kumar Singh, AR for the workman.

None for the managements.
Managements are already exparte.

The matter is fixed for hearing exparte final arguments.

But, the Ld. AR for the workman seeks adjournment on the
ground that one matter between the same parties relating to the gratuity is
pending in the Hon’ble High Court of Delhi and the same has been referred
to the Mediation Centre in the Hon’ble High Court of Delhi.

In view of the request made by the Ld. AR for the workman,

the matter is ordered to be listed for hearing exparte final arguments on
14.09.2020.

Ahlmad is directed to send the copy of this order to the

ploading on the official

concerned official of District Court, RADC fo
website of the District Court.

Pre31d1rrg Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
10.08.2020




kil 7 ——

;': :o. 1165/16
. Far i
manad Singh vs M/s G4S Security Solutions India Pvt.Ltd.

10 08.2020

resent; None for the parties.

Earlier the matter was fixed for 13.04.2020 for talk of settiement and
‘i awaiting the corrigendum, but, the matter could not be taken up on 13.04.2020 in
«aw of spreading of covid-19.

Today, no one has appeared on behalf of any of the parties through

,xleo conference. Accordingly, matter is ordered to be listed on 09.11.2020 for the same
MIpose.

Ahlmad of this court is directed to send the copy of this order 10 the
oncerned official of District Court, Rouse Avenue Court Complex, New Delhi for

sroading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020




LLIR No. 259/17

Qubhash vs. M/s S.K. Raj Villas

10.08.2020

Sh. Ajit Kumar Singh, AR for the workman.

Present:
Management 1S already exparte.

The matter is fixed for exparte evidence of the workman.

Today, the AR for the workman seeks adjournment as the

workman could not come.

In view of the request made by
2021 for exparte evidence of the workman.
of this order to the

the AR for the workman, matter

stands adjourned for 04.02
Ahlmad is directed to send the copy

concerned official of District Court, RADC for }tlp ading on the official

website of the District Court.

(PAWAN MAR MATTO)
Presiding/Ofﬁcer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020




[LIR No. 4825/16
Yashpal Singh vs. M/s G4S Services India Pvt. Ltd.

10.08.2020

Present:  None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for hearing final
arguments on 19.11.2020.

Ahlmad is directed to send the copy of this order to the

o . .
concerned official of District Court, RADC for 7plnad1ng on the official
wehsite of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020



ILIR No. 8512/16
Shashi Bhushan Pandey vs. M/s Tops Security Ltd.

10.08.2020

Present:  None for the parties.

The matter is fixed for the evidence of the workman.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 06.02.2021. The workman is directed to file affidavits of

the witnesses in the court one week prior to the next date of hearing and

supply advance copy thereof to the management or it’s AR in similar

manner.
Ahlmad is directed to send the copy of this order to the
| |

concerned official of District Court, RADC for up%ba ing on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020

{ !5



IR No. 3741/16
Anil Kumar vs. M/s G4S Services India Pvt. Ltd.

10.08.2020

Present:  None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for hearing final
arguments on 19.11 .2020.

Ahlmad is directed to send the copy of this order to the

Presidi
Rous€ Avenue Courts/New Delhi
10.08.2020



-

. IR No. 1762/19
sobhit Mandal vs Shri Ram Print 'n' Traders

"0 08.2020

*'rasent. None for the workman.

The matter was earlier fixed for
could not be taken up

13.04*2020 for cnnsideration on the
on 13.04.2020, in view

Jatement of claim, but, the matter

wpreading of covid -19.
e workman through video

s appeared on behalf of th
e on

Today, no one ha
e listed for the same purpos

_unference. Accordingly, matter is ordered toO b

15 09 2020. (/59 20 ©

Ahlmad of this court is directed t0 send the copy of this
oncerned official of District Court, Rouse Avenue Court Complex, Ne

,ploading on the official website of Delhi District Court. /

F

(PAWAN KUMAR MATTO)
PRESIDING OFF'-CER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020

order to the
w Delhi for




LIR No. 9109/16

Pradhuman Pandey Vs. M/s Krishna Modular Furniture Pvt. Ltd.

10.08.2020

Present: None for the workman.
Management is already exparte.

The matter is fixed for exparte evidence of the workman, it was

last and final opportunity for the workman to conclude the entire evidence.

Today, no one has appeared on behalf of any of the workman through video

conlerence.
Accordingly, matter stands adjourned for exparte evidence of
Workman is directed to conclude his entire

It will be last and final opportunity

the workman on 01.02.2021.

evidence on the next date of hearing.
entire evidence on the next date of hearing,

of this order to the
the official

for the workman to conclude his
Ahlmad is directed to send the copy

™,

concered official of District Court, RADC for ploading on

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020




LIR No. 7199/16
Sanjay Kumar vs. M/s HMR Institute of Technology & Management

10.08.2020
Present:  None for the parties.

The matter was earlier fixed for 13.04.2020 for evidence of the
workiman and also for consideration on the application filed by the
workman for production of documents. But, the matter could not be taken
up on that day, in view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter is ordered to be listed on 16.10.2020
for consideration on the said application and for evidence of the workman
on |1.02.2021.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for u loading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020




LIR No. 1632/16
Rakesh Kumar vs. M/s G4S Services India Pvt. Ltd.

10.08.2020

Present:  None for the parties.

The matter is fixed for today for hearing final arguments.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for hearing final
arguments on 19.11.2020.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for fiploading on the official
websile of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020




LIR No. 1966/19
Pawan Kumar vs M/s Riya Enterprises

» 08 2020
“iesent. None for the parties.
The matter was earlier fixed for 13.04.2020 for the service of the
otice to the management.

d to the management is received back with the report

The notice issue ) ;
in view of spreading of covid-

wetved The matter could not be taken up on 13.04.2020,
LAY

Accordingly, fresh notices to the management are ordered to the

«sued on filing of e.mail address, whatsapp number of the management and also on
wng of complete set of documents by the workman within 10 days from today. The

wtices to be issued to the management ghreturnable on 10.11.2020.

Ahlmad of this court is directed to send the copy of this order to the
oncerned official of District Court, Rouse Avenue Court Complex, New Delhi for

;ploading on the official website of Delhi District Court. 2~
RS
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



LIR No. 6393/16

Govind Kishore Jh
Ors. a vs. M/s Superchemfab Engg. Consultants Pvt. Ltd. &

10.08.2020

Present:  Sh. Ajit Kumar Singh, AR for the workman.
None for the managements.

Managements are already exparte.
The matter is fixed for hearing exparte final arguments.

But, the Ld. AR for the workman seeks adjournment on the

ground that one matter between the same parties relating to the gratuity is

pending in the Hon’ble High Court of De
e Hon'ble High Court of Delhi.

made by the Ld. AR for the workman,
nts on

{hi and the same has been referred

1o the Mediation Centre in th

In view of the request

the matter is ordered to be listed for hearing exparte final argume

14.09.2020.
Ahlmad is directed to send the copy

of District Court, RADC for

of this order to the
oading on the official

concerned official
wehsite of the District Court.

(PAWA ATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
10.08.2020




IR No. 474/16
it K
Sujit Kumar Sharma vs. M/s G4S Services India Pvt. Ltd.

10.08.2020

Present:  None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for hearing final

arguments on 19.11.2020.
Ahlmad is directed to send the co
of District Court, RADC for up ading on the official

f this order to the

concerned official
website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
" 10.08.2020




LLIR No. 7064/16
wan Mahavir Hospital Prime Services & Ors.

Geeta vs. M/s Bhag

10.08.2020

None for the workwoman.
None for the managements no.1 and 2.
Management No.3 is already exparte.

Present:

The matter was earlier fixed for 11.05.2020 for the evidence of

the workwoman. But the matter could not be taken up on 11.05.2020, in

view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly,

matter stands adjourned for the evidence of the

1. The workwoman s directed to file affidavits of

workwoman on 05.02.202

one week prior 10 the next date of hearing and

the witnesses in the court
managements Or their ARs in

supply advance copies of the same to the

similar manner.
Ahlmad is directe

concerned official of District C
website of the District Court.

order to the

the official

d to send the copy of this
ourt, RADC for u?lﬁading on

(PAWAN’KUMAR ATTO)
Presiding Officer Labour Court-IX
SETMINOTEE DO Rouse Avenue Courts/New Delhi
Vool T 10.08.2020




Rinjeet Kumar Ch
R audh i ;
*0 08 2020 ary vs Eﬂﬁas:xs:(/a;l;gd Lights Pvt Ltd
aent None for the workman.
The matter was earlier fixed for 13.04.2020 for the service of the

=unt notice to the workman, but, the matter could not be taken up on that day in view of
suteading of covid-19.

The notice issued to the workman is not received back. Notice issued
» the workman through union is also received back with the report unserved. Today, no
e has appeared on behalf of workman through video conference.

Fresh notice to the workman is ordered to be issued through
~tiatsapp on his mobile number, as mentioned in the reference, which is returnable on
W 10 2020.

Ahlmad of this court is directed to send the copy of this order to the
concerned official of District Court, Rouse Avenue Court ijompIex, New Delhi for
wloading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



LIR No. 7420/16
ﬂjurmuni Prasad vs. M/s Driven Fill

10.08.2020

Present:  None for the parties.

The matter was earlier fixed for 13.04.2020 for the evidence of
the management. But the same could not be taken up on that day in view of
spreading of covid 19,

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 03.02,2021. Management is directed to file affidavits
of the witnesses in the court onc week prior to the next date of hearing and
supply advance copy thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy craf-\this order to the
concerned official of District Court, RADC for uplo d{ng on the official

wehsite of the District Court. 41\ ,'

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
10.08.2020




LIR No. 2862/19 | - '
Ajay Kumar Paswan vs Central Footwear

'v 08 2020
esent’ None for the workman.

04.2020 for consideration on the

The matter was earlier fixed for 13.
that day, in veiw ol

watement of claim, but, the matter could not be taken up on

wwreading of covid-19.
red on behalf of the workman through

Today, no one has appea
be listed for consideration on the

.«leo conference. Accordingly, matter is ordered to
Jatement of claim on 15.09.2020.

urt is directed to send the copy of this order to the

Ahlmad of this co
ew Delhi for

.ncarned official of District Court, Rouse Avenue Court Complex, N

pioading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020

.
! '--.--'-J“'ﬁg"‘\:?'



LID No. 374/19
Ajay vs. M/s Hi-Tek Syndicate

10.08.2020

Present;  None for the parties.

er was earlier fixed for 13.04.2020 for consideration

the workman for production of documents. But,
w of spreading of covid

The matt

on the application filed by
(he matter could not be taken up on that day, in vie

19.
n behalf of any of the parties

But, today, no on¢ has appeared 0

through video conference.
ration on

Accordingly, the matter s
already

rands adjourned for conside

fixed i.e. 79.08.2020 and also for

the said application o the date

e of the workman.
Ahimad 18 directed 10 send the cop)g

rned official of District Court, RADC for ].1

1e of the District Court.

evidenc
of this order 10 the

conce

websi

MAR ATTO)
presiding OAliceT Labour Court-IX

Rouse Ayenue Courts/New Delhi
10.08.2020




i,

. CA No. 2386/19
Jawahar Lal vs M/s Manoj Cable Ltd.

10 J8.2020

Mrysent: None for the workman.
None for management no.1,2 and 3.
Management no.4 is exparte.

xed for 08.07.2020 for filing of written
for service of the management no.2,
w of spreading of covid -19. The
wherein, the management no.2
d, so, the notice to the

The matter was earlier fi

Jlatement by the management no.1 and 3 and also

1. the matter could not taken up on that day in vie
~urkman was directed to file the particulars of the case,

16 lodged in jail,but, the particulars of the said case were not file
nanagement no.2 could not be issued. Today, no one has appeared on behalf of any of

‘he parties through video conference, in view of spreading of the pandemic COVID-19.
to be listed for filing of written

tice to management no.2 is also
articulars of the case,

Accordingly, matter is ordered
ment no.1 and 3 and no

\tatement by the manage
e next date of hearing on filing of p

.4ered to be issued for th
~tierein, the management no.2 is lodged in jail.

To come up on 11.1 1.2020.

end the copy of this order to the

Ahimad of this court is directed 10 S
Complex, New Delhi for

official of District Court, Rouse Avenue
f Delhi District Court.

oncerned
iploading on the official website O

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



f 1LIR No. 1790/16
Sh. Bhagirath vs. M/s Taxmaco Ltd. & Ors.

10.08.2020

Present: None for the parties.

The matter was earlier fixed for 13.04.2020 for the evidence of

the workman. But the matter could not taken up on that day In view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter is ordered to be listed on 03.02.2021

for the evidence of the workman.
Ahlmad is directed to send the copy
concerned official of District Court, RADC for uplpading on the official

this order to the

webhsite of the District Court.

(PAWAN
Presiding
Rouse

icer Labour Court-IX
enue Courts/New Delhi
10.08.2020



LIR No. 41106
Mohd.Alam vs Sheel Sons Enterprises

10 08.2020

vresent: None for the parties.

The matter is fixed for service of the ot notice to the management.

The workman has failed to file the fresh address of the management,
«o the court notice could not be issued. Workman is directed to file e.mail
sadress/phone number of the management within 10 days from today and on filing of the
vame. the court notice is ordered to be issued to the management,which is returnable on
9 11.2020.

Ahlmad of this court is directed to send the copy of this order to the
oncerned official of District Court, Rouse Avenue Court Complex, New Delhi for

,ploading on the official website of Delni District Court. 7/ )

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020
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r L IR No. 2777/17
Jmesh Kumar vs M/s S.K.Electronics

10 08.2020
Vresent: Sh.Ajit Ku
None for the management.

mar Singh, AR for the workman.

05,2020 for the service of the

The matter was earlier fixed for 11 :
11.05.2020 in view of spreading

~anagement, but, the matter could not be taken up on
4 Cowd-19.

Today, no one has appeared on behalf of the management through
leo conference. Accordingly, fresh notices are ordered to be issued fo the
nanagement on filing of e.mail address and whatsapp number of the management by
e workman within 10 days from today. The notices to be issued to the management

o' returnable on 10.11.2020.

|
:
L
!
|

rected to send the copy of this order to the

Ahlmad of this court is di
i for

oncerned official of District Court, Rouse Avenue Court Complex, New Delh

wloading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020




I —

L.CA No. 952/16
unna Kumar vs Top Security Ltd.
10 08.2020
Vresent: None for the parties.

The matter was earlier fixed for 13.04.2020 for service of the

nanagement, but, the matter could not be taken up on 13.04.2020 in view of spreading
f covid -19.

Today, no one has appeared on behalf of any of the parties through

.«leo conference. Accordingly, fresh notice to the management is ordered to be issued
v the management on filing of e.mail address and whatsapp number of the

nanagement by the workman within 10 days from today, which is returnable on
07 12.2020.

Ahlmad of this court is directed to send the copy of this order to the
oncerned official of District Court, Rouse Avenue Court Complex, New Delhi for
wloading on the official website of Delhi District Court.

[y ==
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-X

ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



Krishan Ji va M/s Manoj Cable Ltd
Lo 237 ooietta

008 2020

resent None for the workman.
None for managements no.1,2 and 2,
Management no.4 is exparte.

The matter was earlier fixed for 08.07.2020 for filing of written

statement by the management no.1 and 3 and also for service of the management no.2,
b1, the matter could not taken up on that day in view of spreading of covid -19. The
~urkman was directed to file the particulars of the case, wherein, the management no.2
s lodged in jail,but, the particulars of the said case were not filed, so, the notice to the
nanagement no.2 could not be issued. Today, no one has appeared on behalf of any ot

ne parties through video conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed for filing of written
vatement by the management no.1 and 3 and notice to management no.2 is also
Ordered 1o be issued for the next date of hearing on filing of particulars of the case,

~herein, the management no.2 is lodged in jail.
To come up on 11.11.2020.

Ahlmad of this court is directed to send the copy of this order to the
oncerned official of District Court, Rouse Avenue Court Complex, New Delhi for
wploading on the official website of Delhi District Court.

=

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020




LIR No. 1157/18
Manoj Kumar Jha vs. M/s Concorde Motors India Ltd.

10.08.2020

Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 11.05.2020 for exparte
evidence of the workman. But the matter could not be taken up on that day

in view of spreading of covid 19.
Today, no one has appeared on behalf of any of the workman

through video conference.
Accordingly, the matter is ordered to be listed for exparte

evidence of the workman on 04.02.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for u;?To ing on the official

website of the District Court.

(PAWAN.

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
10.08.2020




—

LC# N2 2379/19

Om ®rakash vs M/s Manoj Cable Ltd. q
|
|

10 (:3.2020

Vresani: None for the workman.
None for management no.1.2 and 3.
Management no.4 is exparte.

The matter was earlier fixed for 08.07.2020 for filing of written

statement by the management no.1 and 3 and also for service of the management no.2,

»ut. the matter could not taken up on that day in view of spreading of covid -19. The

~orkman was directed to file the particulars of the case, wherein, the management no.2

» lodged in jail,but, the particulars of the said case were not filed, so, the notice to the
nanagement no.2 could not be issued. Today, no one has appeared on behalf of any of
ihe parties through video conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed for filing of written
statement by the management no.1 and 3 and notice to management no.2 is also
+Jered to be issued for the next date of hearing on filing of particulars of the case,

~tierein, the management no.2 is lodged in jail.

To come up on 11.11 .2020.

Ahlmad of this court is directed to send the copy of this order to the
cial of District Court, Rouse Avenue Court Complex, New Delhi for

strict Court.

e
(PAWAN KU \R MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020

oncerned Offi

iploading on the official website of Delhi Di




L IR No. 2350/19
Nitin vs Chetan ji and Sons company

10 08.2020
Present: None for the parties.

The matter is fixed for filing of rejoinder and also for framing of
ssues, but, no rejoinder has been filed.
Today, no one has appeared on behalf of any of the parties.

Accordingly, matter stands adjourned for filing of rejoinder and
fu‘r_ning of issues on 17.09.2020.

Ahlmad of this court is directed to send the copy of this order to the
oncerned official of District Court, Rouse Avenue Court-Gomplex, New Delhi for
aploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



Parshuram vs M/s S.K.Electronics
LIR-27F8/17

10 08.2020

rresent! Sh.Ajit Kumar Singh, AR for the workman.
None for the management.

The matter was earlier fixed for 11.05.2020 for the service of the

nanagement, but, the matter could not be taken up on 11.05.2020 in view of spreading
! Covid-19.

Today, no one has appeared on behalf of the management through
~xleo conference. Accordingly, fresh notices are ordered to be issued to the

nanagement on filing of e.mail address and whatsapp number of the management and
80 on filing of complete set of documents by the workman within 10 days from today.
''he notices to be issued to the management are returnable on 10.11.2020.

Ahimad of this court is directed to send the copy of this order to the
oncerned official of District Court, Rouse Avenue Court Complex, New Delhi for
sploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELH]I

10.08.2020



L &S 20
Oautaé)nL@RR%mésh Kumar vs M/s J.K.Steel
10 08.2020

»resent; None for the workman.

The matter was earlier fixed for 11.05.2020 for the service of the
ourt notice to the workman.

Court notice issued to the workman through union is received back
~th the report served, whereas, court notice issued to the workman is not received
nack. Today no one has appeared on behalf of the workman through video conference.

Fresh court notice is ordered to be issued to the workman through

~hatsapp on his mobile phone number, as mentioned in the reference, which is
elurnable on 12.10.2020.

Ahlmad of this court is directed to send the copy of this order to the
oncerned official of District Court, Rouse Avenue Court mplex, New Delhi for
«wloading on the official website of Delhi District Court.

(PAWAN KUMAR M TTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHi
10.08.2020



« CA No. 335/20
vikas Nagar vs M/s Libra Four Wheel Pvt.Ltd.

10 08.2020

Present: None for the workman.

The matter was earlier fixed for 11.05.2020 for appearance of the
~orkman and also for consideration on the statement of claim, but, the matter could not
» taken up on 11.05.2020 in view of spreading of covid-19.

Today, no one has appeared on behalf of the workman through video
wnference.

Accordingly, matter is ordered to be listed for 16.09.2020 for
Appearance of the workman and consideration on the statement of claim.

Ahlmad of this court is directed to send the copy of this order to the
-oncerned official of District Court, Rouse Avenue Co

Complex, New Delhi for
iploading on the official website of Delhi District Court.

(PAWAN'KUMA MATTO)
PRESIDING/OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELH]|
10.08.2020



LID No.401/19
Bablu va M/s Cargo Motors (Delhi) Pvt.Ltd.

10 08.2020

Present: None for the parties.

The matter is fixed for framing of issues, but today, no one has
shpeared on behalf any of the parties through video conference.

— Accordingly, matter is ordered to be listed for framing of issues on
17 09.2020.

Ahlmad of this court is directed to send the copy of this order to the

of District Court, Rouse Avenue Court Complex, New Delhi for
iploading on the official website of Delhi District Court. '

-oncerned official

(PAWAN KUMAR M TTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
10.08.2020



